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Shri & A Khan, 1. 5C for the respondents,
 ORDER[ORAL]

No one tarns up ‘on ¢alls on behsif of the app]iéant to!press this

application. The office hss r*rerfed this maiter with objectm 1 that the

apphcauon 1S not amenable to the Junsdwtmn of this Tribunal The matter

relates to pension of the applicant, who appears to have been em oyed as a

Constable in the Railway Protection Force. The Raliway Protection Force

being an armed force, does not come within the jurisdictidn of this

applicant to press this application, this application is dismissgd.
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